CENTRAL ADMINISTRATTIVFE TRTRUNAL
PRINCTRPAI. RFNCH
O.A, NO.HZ0 OF 7004
New Deint. this the 3th day of March, 2004

HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

Safdarjang Madr

asa, hNew

Delini-3,

b
i. Shra Pai
5/0 RA]1 KAaran
House NoO. i5/304, Daksnini Puri Fxin,
New neini=110067.
7. Ki1snore Kumari .Joshi,
S/0 Snra DL.N. Joshi,; Biock N0.9,
House No.i31, Prem Nager, New Deihi-il10003.
3. Smt..Kamiesh w/o Shri Phool 5ingh,
Jhuggtl No.S-i140/13, Hauz Khas FPanAara.
Haur khas Viiiage, New Deini-110016.
4, FPhooi Singn 570 Shri Mukh Ram,
Jhuggl No.S-140/13, Hauz Knhas Pahary,
Hau7z Khas Village, New Deihi-ii0o0i6.
5. Rat.tan Kumar 5/0 Snri Chandrika,
Jdhuggl No.5-i140/13, Hauz Khas Pahars,
Hauz Khas Viliage, New Deih1—-1100i16.
6. Snri Gajral Son of Snra Jekh Ram,
R/0 Jhuggl No.44, Anarrdan Rasta,
ial Kuan, New Deihi.
7. Shri  Ganga Ram S/0 Shra Bnagwan DAss,
H.NO.H498, Dakshin Puri, New Deihi-67.
B Shry Rachhra) S/0 Bhagwatyr Prasad
R/0 .ihuggit No.2z0S, Janta Camp,
Raiiway hNursery. Bhairon Road,
Pragati Maidan, New Neini.
9. Thakur Prasad S5/0 Bhagwath Prasad
R/0 .Jhuggil No.208, .janta Camn,
Raitiway Nursery, Bhairon Road,
Pragat.i Maidan, New Deiht.
VG, P.Kanda Swamy S70 Shrai Paiiiny
Jhuggl No.5-8&, Kanak Durga Colony,
Sector-iz, R.K,Puram, New Delhi1-227,
1. Anna Maial S/0o Snri Raman
Jnuggr No.A”TO, Kanak Durga Colony,
Sector-12, R.K.Puram, New Deihi-27,
i7 Laxman Singh
S/0 Snhra B.5. Negi,
R/0 House No.z278-A, Pratap Vihar-7,
Kirani Fxtn., Nangioil, Deini-41. .....Appiicants
{ Ry Advocate : Ms.Anu Mehta]
versus
i Union ot India,
Througn Secretary,
Ministry of HRD,
Gaovernment of NCT,
elini Govi.. Secretariai, New Deini,
z . Director Generai,
Archaeoiogical Survey of Tndia;
Jannath Road, New Deini.
3. Superinftendent. Archaeoliogist,
Archaeniogical Survey of Tndia,

. . -Respondent.s




A\

ORDER (ORAL)

Heard iearned counsei of the anniicanis,.

H

z. The appiicants stale that respondenis be
directed tToO impiement. the Govi. of india, NOP&T

Scheme of 10.9.1933 by agaranting ail ©The service

henefits and entitiement as stated in para i 1} of ftne

Original  Appiication, The appiicants ciaim that they

were engaged 1nitiaily on daliy wages. They nAad been

working for the pasit at least 15 years and were

conferred temporary status 1n September 1885, it 18
aiso stated that this Tribunai by order 1n  OA

355 had directed ihe respondents to grant

reguiarisation in ferms of DOP&T Scheme, bui. even ine

order of the Tribunaili hnhas not bheen given effect
thereny defeat.ing the purpose and inftent of Govi.. of
india’s Scheme of September, 1333. 1t has been stated
in this OA that the appiicants nad made a number of

representations ©o ithe respondents 1n writing as weil

Aas orally seeking impiementation of NOP&T Scheme of

10.9.1993, Such representations nave not neen
agisposeaq of as yet nor the respondenis nave

impiemented the said Scheme as per the orders of this

S5/1395.

7

Tribunal wn OA No.4

\)

. Without going into the merits of the ciawmm

i

made by the appiicants,; 1% 1s considered expedient af

4

this stage to direct The respondent. t.o examine Ttne
ciaims of the appliicants. This direction 1s  being

1ssyad without 1ssuing noftice o the respondenis as

. LN

thev are not 1ikely ro be prejudiced. Respondent No,Z?

v



C,

is directed +o treat this Original Appiication as A
representatrion of fhe appiicants. 1In view of the
assertion that the appiicants are not highiy educated
persons and The records are avalianie with the

.

respondent.s only, The respondent No.2 s Turther

directed to verify the facts by reference to Their own
records and decide the claims made n tnis Originai

Anniicarion with reference o records avaiiabpie with

the respondents., For ©his purpose,; the appiilcants are
directed o send a copy of this order aiongwith a copy

of this Original Appiication to respondent No.z as

well as a copy of the same to respondent. No.3 withnin

in days from the date of receipt of a copy of This
order, in case thne applicants send a copy of the OA

alongwith a copy of this order, respondeni. No.7Z 1S

directed to decide tne cliaims made by the appiicanis

t

hy passing a reasoned and speaking order witnin a
period of two montns from ihe date of receipt. of the

same under intimation .o the apniicants.”

d. in view of the directions 1n the preceding

paragraph, this Originai Appiication is disposed ofF

without. any order as T.o costs at the admission stage
i

TLeeiT,

(e zv\ v

{R.K. UPADHYAYA})
ADMINISTRATIVE MEMBER

/iravi/



